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Order di&edl1.4.f 

Heard 	J.M.hapty,Ld.Counsel for 

the plicant. 

By filing a Memo dtd. $.4.5 and als. 

another Mern, dtd. 11.4,5, applicant seeks 

to withdraw the O,A, as the disciplinary 

authority has passed the order of compulsory 

retirement during tIe pendency of this mattes 

In this view of the matter, applicant 

is permitted to withdraw the O.A. and the 

O V A.. is dismissed being withdrawn. 

Mr.Ashok t1hanty,Ld.3r.Counsel for tt 

Respondents is resent. 


